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S. No. Name of projects Approved cost under Central 
(Roads/Bridges) Road Fund (Rs in lakhs)

ii) High Level Bridge across river Sihan. 14.71

Hi) High Level Bridge across river Naghedi 15.41

W) High Level Bridge across river Mpti Fuizar. 23.10

V) High Level Bridge across river Mani Pulsar. 22.07

2.

3.

Widening & Strengthening Ahmedabad Machemdabad 
Nadiad (Selected 26.00 km.)
Widening to intermediate lane Uchhal Nizar Road 
(Km. 35.00 length)

50.00

50.00

4.

5/

Widening to two lanes on Ahmedabad Bhavnagar 
short route (Selected 30.00 Kms)
Construction of missing Bridge on Visader Sasan Road 
or river Mafafatio in Junagadh District.

60.00

10.00

6. Constructing a missing Bridge on Visavdader Sasan 
Road on river Hadanb in Junagadh District. 12.50

7. Constnjcting a missing Bridge on Himat Nagar Talod- 
Viadia Road on Buzanwa-Vagha near Mahadev. 19.50

8. Constructing a bridge on Beddit-Gadat Vijara road 
on Vankala. 22.50

9. Constructing lanes & devebping Rest Areas on S.H. 
at 5 places. 11.50

10. Widening to 4 lanes carriageway on Ahmedabad- 
Mehsana road (Selected 12 Kms) in Gujarat. 65.00

11. Widening to two lanes on Linrv-kheda Limadi-Chakala 
road (Selected 12 Kms) 50.00

Total 441.00
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Electronic Voting Machines

2708. SHRiMATi CHANDRA 
PRABHAURS:

SHRI V. SOBHANAOREES- 
WARARAO:

Will the Minister of LAW. JUSTICE AND

COMPANY AiTAIRS t>e pleased to state:

(a) whether It is a fact that 1.5 lakh 
electronic voting machines were aoquffed by 
the Election Commiss'ion;

(b) H so. the reasons why these ma
chines have not been put to use in the last 
elections;
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(c) how the Government propose to 
deal with the electronic voting machines 
purchased at a cost of Rs.75 crores;

(d) whether there is any proposal to use 
these machines in Rajya Sabha and Legis
lative Council elections;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM); (a) Yes. Sir.

(b) As necessary amendments to the 
Conduct of Elections Rules. 1961 to provide 
for use of these machines could not be made 
ready before the last elections, they were not 
used in these elections.

(c) The electronic voting machines are 
proposed to be used shortly.

(d) to (f). No. Sir. Electronic voting 
machines have been designed for use in 
cases of elections on the basis of "First-past 
the post” and not in cases of elections on the 
basis of proportional representatbn by means 
of single transferable vote which is used for 
elections to Rajya Sabha and Legislative 
Councils.

Closure of Overseas Offices of S.T.C

2709. SHRI V.S. VIJAYARAGHAVAN: 
V;iil the Minister cf COMMERCE be pleased
to

{  ̂ tho StaiG Trading Corpora-

VQ-' c \ ^iscvcrsoasc-flccs;

(b) if so. the details thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI
DAMBARAM): (a) and (b). Yes Sir. Based 
on review exercise undertaken on its foreign 
offices. STC has cbsed down its offices 
located at Paris, Tokyo, Berlin. Jeddah. 
Nairobi and Kuwait as the performance of 
these offices was found functionally 
non-viable. However. STC has decided to 
open a new Office at Dubai (UAD).

New Scheme to Engage Prhrate Buses 
on City Routes in Delhi

2710. SHRI JEEWAN SHARMA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether an advance of Rs. 50,000 
per bus is being demanded from the private 
operators who wish to get their buses en
gaged on city routes in Delhi under the new 
scheme;

(b) if so. the details of the new scheme;
and

(c) the reasons for asking for such huge 
sum of money in advance?

THE MINISTER OF THE STATE OF 
THE MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER): (a) to (c). 
The State Transport Authority. Delhi has 
formulated a scheme for grant of 3000 stage 
carriage permits to the private operators on 
certain city routes in Delhi at fare rates 
higher than that of DTC. This scheme is still 
under conskieratton of the Delhi Administra
tion and therefore the questbn of any ad
vance being demanded from the private 
operators dees not arise.


